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PRINCIPAL BENCH, NEW DELHI

OA NO. 3AOA/2nOl

' -H'i s t: he A t h ds y of 0c tob€ir 2 0 0 2

H9N SLE ShL KULD'IP SINGH, MEMBER (J)

B. S. Bha tia

s/o I a t s S.. 8 a 1 wa n t S i n a h
r/o 0 7 1 /) 1 0, Prsm Nagar
Jan,akpurii New Delhi.
(None).

n

Versus

1' Union of India
Ministry of Works and Housing,
through
Chief E ngi neor (No2-111),
C P W 0, I s t E 1Q o r,
S&wc) Bhawan, New De 1 hi .

'  Sup e r i n tr; n d i ri g E n g i n ear ,,
C R W 0, 0 e 1 h i 0 e n t r a 1 C i r c 1 e - 7,
E a s t Bloc k N o. , 1 e ve 1 -• -<!,
R. K. P u ram, Ne w D e 1 h i .

3. Sh. B. B.L.Gupta
E V c c u t i V e £ n g i n e e r,
1 - 0 i V i s i o n, C P W D s,
14]-I A 5, Sarojini Nagar,
New Delhi.

(By Advooate; Ms. Efromila Safaya)

0 ̂7 e E R >

By Sh. Kuldip Singh, Member (J)

None is present for the applicant despite repeated

calls. OA.is dismissed in default and for non-Droseoiition.

(  KLUDIP SINGH )
Member ( J)


